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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 548/2019

In the matter of:

Rakesh Kumar ...Applicant
Versus
Govt. of NCT of Delhi. | ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE WITH RESPECT TO
ORDER DATED 13.08.2019.

. That this Hon'ble Tribunal took up the above referred matter on
13.08.2019 and pleased to issue following directions:

“Allegation in this letter, which has been treated as an
application, is that illegal plastic units making shoes are
operating in Madipur Vﬁllage adjoining Punjabi Bagh
Extension resulting in huge pollution affecting the inhabitants.

List for further consideration on 19.11.2019...."

. That, in compliance of the order passed by This Hon'ble Tribunal, in
OA 56/2013 and 57/22013, a joimt committee comprising of North
DMC, DPCC, District Magistrate; Delhi Police, BSES & TPDDL
was constituted to effectively close the units in North- West and West
Districts. The process of effective closure of illegal polluting units is

ongoing as on date.




@

3. During the inspection of the joint committee, stiff public resistance
and closure of doors/shutters of the premises was reported during
identification of illegal polluting industries in Madipur Village.
Photographs taken during the dri\}es are enclosed as Annexure -
1(colly). During the said drives in the area, 01 unit was found
engaged in the activity of plastic activity, which was effectively
closed by the joint inspecting team. That team has not reported any

chemical factory in the area.

4. That, further, subsequent to effective closure of the unit, DPCC has
imposed environmental damages compensation of Rs. 20,70,000/-

against the unit.

5. That, a public notice was published on 07.11.2019 in vernacular
languages wherein plastic units operating in villages unauthorised, /
non-conforming areas were directed to closes their
processes/remove their units with immediate effect. Copy of the

public notice dated 07.11.2019 enclpsed herewith as Annexure-2.

The present status report may kindly be taken on record, as
identification of illegal polluting industries and their effective closure
in Madipur village is on-going.
M, rty
(Sanjay Vatts)

Environmental Engineer
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- DELHI POL.LUTION CONTROL ‘
= - COMMITTEE o
NP> | DEPARTMENT OF ENVIRONMENT | |

(GOVT. OF NCT OF DELHI) . |
4th & 5th FLOOR, ISBT BUILDING

- KASHMERE GATE
DELHI-110006

visit us at: http://dpcc.delhigovt.nic.in |

-

- 'PUBLIC NOTICE

This Public Notice is hereby given 1o all plastic processing | .
units that as per the orders of Hon’ble National Green .
Tribunal (NGT) in OA. No. 56(T+c)/2013 dated 20.07.2018
litled Satish Kumar Vs Union of India & Ors and OA No.
97(Twc)/2013 dated 03.12.2018 titted Mahavir Singh Vs
Union of India & Ors, that unauthorized plastic units
operating in the villages/non conforming areas are directed
to close their processes/remove their units with immediate
effect. | -

The teams constituted by Delhi Pollution Control
Committee will ensure effective Closure of the units
operating illegally with immediate effect including

disconnection of electricity and fine will ‘?lso be imposed as |
an Environmental Damage Compensation. '

Arun Mishra -

v

DIP/Shabdarth/0954/19-20 .. Member Secretary
: ' NewDelhi 513? ."' [ T s o
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